Iy THE CENTRAL ADMIN ISTRAT IVE IR IBUNAL fﬁ?

JODHPUR BENCH s JODHRUR

Date of Order 3 01.04.2002

Qeis, NO, 38/2002 »

Inder J it sharma son of Shri vaisno Dass Sharma,
aged. about 61 years, resident of 42.2 Abhay Garh,
Near Central School No.l Alr Force, J Odhpur, last
employed on the post ot SUPW Teacher in the office
of Jawahar Navodya viagyalaya Jajawar Distt. palil
Raj. 306022,
' e .o APPL ICANT,

veyasus

1. The Director, Navodya Vidyalawe Samiti, Indraprast
Estate, ndira Gandhl Stadium, Near ITo, new Delhi,

2« The Principal, Jawahar Navodya Vidyalaya Jajawar
Distt. Palli (Raj) -306022,

3. Incharge Officer, CPF/GIS Cell, Navodya Vidyalaya
Samiti, Regironal Office, Sector 42-2, Chandigarh,

e o RESPONDENTS ,

Mr, B. Khan counsel for the applicant,

Paly, departiental representative on behalf of the
respondents,

C AN

Hon'ble wr, Justica Q. P, Garg, Vice Chairman,
Hon'ble Mr. A. P Nagrath, Administratlive Member,

: OR DER ¢ A
(per Hon'ble Mr, Justice O, P. Garg)

The applicant stood superaunuated on 31.01,2001

from the post of SUPW Teacher. His retiral sums v

»
o BEREXRRARY benefits nave not yet been released.

By mzans of this Original application under Section
19 Ot the Administrative Tribunals Act, 1985, he has
prayed that the respondents be directed to nake
payments of the retiral benefits under the heads

CPF, DRG, GI&, etc., with integrest.
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2, shri R. p. 8ingh, principal, Jawahar Navodya
vidyalaya, Jawahar Distt. pPali, on behalf of the
respondents, 1is present before us in person. He
states that the matter with regard to the relesase
of the above benefits to the applicant is under
process and till now the payments could not be made
to the applicant on account of the shifting of
Respondents N9. 3, Mmcharge Jfficer, CrFr/GE cell,
Navodya vidyalaya Samiti, Reglonal QOffice, Sector
‘_ 42.a, Chandigarh, from Delhi to Chandigarh, He
wants time to file reply. Siace the . . controversy
in hand is trivial in néture, we are naot inclined
to drag on the Oa unnecessarily without orders.
It is an admizted fact that the applicant retired
from the post of SUpw Teacher about fourteen months
back. His legitimate dues Of superannuation are yet
to bz paid. It is sad and bad that inspite of the

departiental instructionsg and pronouncenments of
P P

the variocus Courts that the pensiinary benefits should
be released with all expediti:on, the respondents
have taken the matter very lightly and have
vnnecessar ily delavyed the payment to the applicant,
ShriRkR. P. Singh, Principal, appearing on behalf of
the respondents, assures that all the dues as

« permissible under the law,conseqgquent upon the
retirement of the applicant, shall be released by

31.05.2002,

3. We finally dispose of this Original Applicaticon

with the direction to the respondents that all the




-3 = /i‘)(

duss which are per'missible under the rules, as a result
of the retirement of the applicant, shall be released
in his favour with interest at the rate of 9% per
annpum, to be reckoned we.€.fe. 01.05.2001, positively

by 31.05.2002.

4 A cOpy of this order shall be sent by the

Reglstrar of this Tribunal to the Respcndent NoO. 1,

Director, Navodya Vidyalaya Samiti, Indraprast
ﬁr 4 Estate, Indira Gandhi Stadium, Near ITQO, New pelhi,
in orderx i:o asgzrtain, as to uidser what circumstances,
the delay has occasiaied in releasing the retiral
benefits to the appllicant and after fixing the |
/ respons ibility of the céncerned officer/employee,
’appro;griate action as may be deeird necessary in

Lo

+the circumstances shail be taken. NO arderé‘a
costs.

'Q,k.”{vb

( A Po NAGRATH )
Adm, Member




